BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE, CHENNAI
[.LA. No. 15 of 2025 (SZ)
in
O.A. No. 23 of 2024
(SUO MOTU: “Tamil Nadu Activities Allege Drinking Water
Supplied form Madambakkam lake in Tambaram
Contaminated with sewage, civic body disagrees”)

IN THE MATTER OF:

K. Sivanandam, Aged about 71 years,
S/o. N.K.K. Krishnasami. .... Applicant/Proposed Respondent
Vs

1. Tamil Nadu Pollution Control Board
Through its Member Secretary and 6 others
...Respondents/Respondents

INDEX TO TYPEDSET OF PAPERS

S.No Date Description Page
No.
1. Annexure 1 - 1

Copy of Phase — I Plan layout of the property
of the Applicant/Proposed Respondent.
2.127.11.2024 | Annexure 2 — 2-4

Copy of the CMDA approved plan layout vide
Letter No. layout-1/0064 /2024

3. Annexure 3 - 5
Copy of Phase — II Plan layout of the property
of the Applicant/Proposed Respondent.

4.127.11.2024 | Annexure 4 — 6-8

Copy of the CMDA approved plan layout vide
Letter No. layout-1/0060/2024
5.119.11.2024 | Annexure 5 — 9

Copy of consultant’s
recommendations/letter for the proposed

layout.




6. Annexure 6 — 10-17
Copy of the Bio septic tank details
7.126.01.2017 | Annexure 7 — 18

Copy of letter of Acceptance by Indian Oil
Corporation Limited for supply installation of
pre fabricated FRP toilet with bio digester
tank and allied civil works at Sevapettai RCP

8.128.04.2018 | Annexure 8 — 19-20

Copy of letter of NLC India Limited for supply
and installation of FRP shelter toilet with bio
toilet in

9.104.02.2019 | Annexure 9 — 21-22
Copy of GO (Ms) No.18 issued by the

Municipal Administrative and Water Supply
Department

10} .03.2019 Annexure 10 — 23-24
Copy of D.O.Letter No.C1/14867/2018

clarifying certain guidelines in Tamil Nadu
Combined Development and Building Rules,

2019

Date: 11.02.2025

Place: Chennai

Counsel for Applicant/Proposed Respondent No.8
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ANNEXURE 9

ABSTRACT

Rules - Framing of the Tamil Nadu Combined Development and Building Rules,
2019 - Notification - Issued.

MUNICIPAL ADMINISTRATION AND WATER SUPPLY (MA.I) DEPARTMENT

G.0.(Ms) No.18 Dated: 04.02.2019

(Thiruvalluvar Aandu 2050,
Vilambi, Thai - 21)

Read:

y From the Secretary, MoUD, GOI, D.0.No.K-14011/ 83/2016-UD-II, dated
12.09.2016.

2 From the Member-Secretary, CMDA, letter No.Cl1l/ 20172/2013, dated
09.03.2017 and 02.06.2017.

3. G.0.Ms.No.81, MAWS(MA1) Dept, dated 21.08.2018.

4, From the Principal Secretary/Member-Secretary, CMDA,
D.0.Ir.No.C1/14867/2018, dated 24.10.2018.

5. Meeting held on 22.11.2018 to discuss the recommendations of the
Committee on the comments from public.

6. From the Principal Secretary/Member-Secretary, CMDA,
D.0.Ir.No.C1/14867/2018, dated 29.11.2018.

7.  The Public (SC) Department, letter No.C.D No.18 (02/2019), dt.19.01.2019,
communicating the Extract of the Minutes the meeting of the Council of
Ministers held on 18.01.2019.

ORDER:

There is a need to ensure more efficient and sustainable utilization of scarce
land, ensuring availability of land for various purposes to make housing more
affordable, ensure effective enforcement of regulations relating to development and
building construction and to promote ease of doing business in the State of
Tamil Nadu. Therefore, the Government after careful consideration, have decided to
revise and re-issue various existing Building Rules under various Acts for
Corporations, Municipalities, Town Panchayats and Village Panchayats and
Development Rules/Regulations issued under the Tamil Nadu Town & Country
Planning Act, 1971 as the Tamil Nadu Combined Development and Building Rules,
2019.

2. The Tamil Nadu Combined Development and Building Rules, 2019
are aimed at simplifying the rules and procedure for approval, for
development of layouts and buildings with focus on safety, security and
sustainability as also to enhance consistency and transparency. This exercise
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is based on a number of studies, reports and International consensus
reflected in the United Nations Habitat’'s New Urban Agenda, which advocate
greater urban density and compactness of cities to promote better use of
scarce land and the easing of Floor Space Index (FSI) restrictions to enable
persons belonging to the Low Income Group to buy houses at affordable
prices. Provisions of the National Building Code, 2016 and the Model
Building Bye-laws, 2016 have also been incorporated. The Rules cover the
provision of barrier free environment for differently abled, elderly, children,
Rain Water Harvesting, Re-cycling of Grey Water, Solar Energy Capture,
Provision of Closed Circuit Televisions and Regulation of Swimming Pools.

3. Accordingly, the appended Notification will be published in an
Extra-Ordinary issue of the Tamil Nadu Government Gazette dated 04.02.2019.

4. This G.O. issues with the concurrence of Housing & Urban Development
Department vide its U.0.No.2167/ UD4(3)/2019, dated 01.02.2019.

(BY ORDER OF THE GOVERNOR)

HARMANDER SINGH
PRINCIPAL SECRETARY TO GOVERNMENT

To
The Works Manager, Government Central Press, Chennai — 600 079.

The secretary to Governor, Raj Bhavan, Chennai - 600 022.
The Additional Chief Secretary, RD&PR Dept, Chennai - 600 009.
The Principal Secretary, Hg&UD Dept, Chennai - 600 009.
The Member Secretary,Chennai Metropolitan Development Authority,
Chennai - 600 008.
The Commissioner, Greater Chennai Corporation, Chennai - 600 003.
The Commissioner of Municipal Administration, Chennai — 600 005
The Director of Town and Country Planning, Chennai - 600 002.
The Director of Town Panchayats, Chennai 600 108.
The Director of Rural Development and Panchayats Raj, Chennai-600 015.
Copy to
The Secretary to Chief Minister, Chennai — 600 009.
The Senior Personal Assistant to Dy.Chief Minister,Chennai — 600 009.
The Sr P.A. to Minister (MA&RD and Impl, Spl, Prgm), Chennai - 600 009.
The Law Department, Chennai - 600 009.
The Hg&UD Dept, Chennai - 600 009.
The RD&PR Dept, Chennai - 600 009.
SF/SC.
// forwarded by order //

K. f&mﬁ@

Section Officer.
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Sir,

by
oy
e

g L

The Tamil Nadu Combined Development an
Approved in G.0.(Ms).No.18 MAWS Departmen
Government Gazette No.43, Extraordinary Part-1II,
into operation on 04.02.2019. It has been observed that certa
need to be issued on certain rule parametérs to facilitate scrutiny of applications for

D.0O. Letter No.C1/14867/2018 Dated:

Sub:

develnpment.

The TNCDBR, 2019 has come Into operation on 04.02.2019. it _
certain guidelines / clarifications are required for certain rule provisions for operating -u-. i B
The quidelines / dlarifications suggested against the respective rule provisions. is put Up-

CMDA — Tamil Nadu Combined Development and Building Rules,
2019 - Certain guidelines / clarifications — Requ

G.0.Ms.No.18, MAWS Dept. dt.4.2.2013

d Building Rules, 2019 (TNCDBR, 2019).
¢ dated 04.02.2019 and published in
Section 1(a), dated 04.02.2019 has come
rtain guidelines / clarifications

Ve

ANNEXURE 10 d

ested — Reg.

it has been observed that

below.
- Item—I (Rule 27)
4 [ Rule No. Subject Guidelines / Clarifications
s I3 Requirement  for | Space to be left from water bodies in new layouts
- site approval.- (1) |[gino | Type of water body | Clearance from
. | Location of Building ‘boundary '
1. River ' 15m
2, Lakes 3m
5 | Big Channel 3m
4. '_ Branch Channel im
In case of existing plots, Building can be constructed as
per the prescribed setback.
 Ttem — II (Rule 35)
Rule No. |  Subject Guidelines | Clarifications
35 (1) (b) | Planning SLNo | Heightof building | Number of floars
Paramehem for | Iy, More than 7m. upto | Upto GF + 2F or Stilt + 3F
Non High Rise 12m. subject to a maximum of
Buildings. (1) All 12m
Buildings  not - e
exceeding 2 {More than 12m.|Upto GF + 3F or Stilt + 4F
y 18:30m. in upte 16.0m. subject to a maximum of
height, | 16m '

wd . B
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or Stilt + 5

to GF + 4F .
3. More than 16m. [ Up :
upto 18.30m. subject to @ maximum 0
B 18.3m |
Item — III (Rule 39)
Rule No. Subject Guidelines / Clarifications

39(10) an electrical room confirming to the | rule 44 may be read as rule 46.
(b) (i) rule 44

Item — IV (Rule 41)

Rule No, . Subject Guidelines / Clarifications |
41(1) Reservation of land for community | Reservation of land for community
Explanation | recreational purpose in respect of [ recreational purpose in respect of
M instituﬁ_qnal developments  and | institutional developments and industrial

industrial udevelnpments. developments abutting a public road
need not be insisted in order to provide
flexibility to the owier,

Necessary orders may be issued at the eariest.

+ ' Yours singerely,
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